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CEJTRAL ADMINISTFATIVE TFI3UfJAL 
BANGALc.E I3ENCK 

Commerci-1 Gui plex(3DA), 
Indiranacjar, 
Bangalore 	5(0 038 

Dated  
APPLICATION NO 221/I9$7(F)j 	) 

Applicant 

S .T .aha1e 
	VS 	Chairman, • . E S T

. Corpora—tion, & ers. 

To 
- 1. Shri S.T.Mahale, 

s/. T .A.Wahale, 
N.5500  12th cross, 
K.F .Furam, Malleswaram, 
Bangalre-3. 

2. The Chairman, 
Standing Committee, 
E.S.I. Corporation and 
Secretary to Govt. of India, 
Winistry of Lur, 
Nw D1hj. 

The Direct,rGeneral, E.S.I. 
Corporation, Ketla Poad, New Delhi. 

The Fegional Director, Regional 
Office(Karnataka), E .S.I. 
Corporation, No.10, Binny Fields, 
Binnypet, Sirsi Circle, B'lere-26. 

. Shri W.Narayana Swarny, Advocate, 
No.84(Upsta1rs), V Block, 
F:aja jina gar, B'lcre-560 010. 

Subject: S DING COP ES OF CDEP, PASSED BY Tf I BE'JCP 

Please find enclosed herewith the copy of  

passed by this Tribunal in the above said 

application on 5-8-87. 	- - 

, 
C\Encl : as above 

6. Shri N.Papanna, Advocate, 
99 Magadi Chard Road, 
(Near Sta—te Bank of Mysore) 
Vi3ayanaar, B 'lore-40. 
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CENTRAL ADf1INI5TRATIJE TRIBUNAL 

BANGALOFE 

DATED THIS THE 5TH DAY OF AUGUST, 1987 

Hon' ble Shri Justice K.S. Puttaswamy, ice-Chairrnan 
Present: 	 and 

Hon' ble Shri L.H.A. Rego, Niember (A) 

APPLICATION NO. 221/1937 

Shri S.T. Mahale, 
5/0 T.A. Mahale, 
Aed 56 years, 
No.55, 12th cross, 
K.R. Puram, Malleswaram, 
Sangalore-3. 	 .... 	Aplicant 

(Shri Narayana Suamy, Advocate) 

V. 

1. The Chairman, 
Standing Committee, 
E.S.I. Cororatjon and 
Secretary to Govt. of India, 
Ministry of Labour, 
New Delhi. 

2, The Directoreneral, 
E .5.1 • Corjoration, 
Kotla Road, New Delhi. 

3. The Regional Director, 
Regional Office (Karnataka), 
Employees State Insurance 
Corporation, No.10 9  Binny 
Fields, Binnypet, Sirsi 
Circle, Banalore26. 	.... 	Resondents. 

Shrj Ni. Papanna, Advocate) 

	

ILl 	This application having come up for hearing to-day 

	

\\ 	ice-Chairman made the following, 

DAD ER 

This is an aplicatjon made by the aoplicant under 

Section 19 of the Administrative Tribunals Act, 1985 

('tne Act'). 
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Prior to 2,4.1986, the aDPlicant was working as 

a Panaer Lrade—It/Insurance rnsectors in the office 

of the Karnata<a Rejon of Employees State Insurance 

Corjoration, Banalore. 	In exercise of the powers 

conferred on him by Rule 60) of the Fundanentai Rules 
(I FRI ).0  the Director-Ueneral of the Employees State 

Insurance Corjoratjon (Director) on 2,4,1936 had comoji—

sorily retired the applicant from service of'fering him 

three months pay in lieu of three months notice. On 11.4.85 

the applicant interms of office memorandur No.2:50/3/1 4/77. 

Ett.(A) dated 5.1e1973 had presentd a representation on 

11.4.1985 (Annexura.-8) to the Chairman, Standing Committee, 

ESI Corporation and lecretary to Uovernnent of India 

(Chairman) for revocation of tne same • But even before 

that authority had considered and disoosed of that represen-

tation, the applicant has aproaohed this Tribunal on 

1.4.1987 challenging the very order of retirement of the 

Director on diverse grounds. 

In their reoly, the resmondents have asserted that 

the representation made to the Chairman on 11.4.1985 

(Annexure—B) was still under consideration and the same 

will be considered and disposed of with expedition. 

Sri Narayanaswamy, learned counsel for the applicant 

contends that the representations made in conformity with 

the executive orders of Government, were bound to be con-

sidered and disposed of by the Chairman with expedition and 

* 	by his failure to do so, he had acted illegally. 



-3- 

Sri M. Pajanna, lea:ned counsel for the resnondents 

contends that the Chairman had taken all steps to consider 

and disnose of the representations made by the apolicant 

and the same will be done uth exoedition. 

6. 	When a representation is made by an employee for 

revocation of an order made under Section 56(j) FR in 
the bounden 

terms of the order of Government, it was/duty of the 

Chairman to consider and disose of the same in accordance 

with law. Even after one year the same had not been done 

by the Chairman. In these circumstances, we consider it 

oroner to direct resoondent-1 to examine.and decide the 

renresentations made by the apnlicant one way or the 

other within a oeriod of three months from the date of 

receipt of our order, 

Before the chairmanx 

Lf 	

amines and decide the repra— 
proer t 

sentation it is noor us to examine tne validity of the 

order of trie Director. 	Je therefore leave omen the same. 

B. 	In the light of our above discussion, we direct 

resmondent-1 to consider and disDose of the reoresentations 

made by the amplicant on 11.4.1936 with all such ex3editjon 

is posssible in the circumstances of the case and in any 

\ 	
event within a ariod of 3 months from the date of receipt 

\• 
of the order of this Tribunal. 

9. 	Apolication is disposed of in the above terms. But, 

in the circumstances of the case, we direct the parties to 

bear their own costs. 

- 	I 

94-,.___ 
- 

Vi_Chairrnan,t?\' 	embef(A) -'$7 
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